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(OLAL No, 109 of 2012

‘Babap ChNatia.. ... ... ... Appleant
W
Unton of India & Ors......... . Respondents

Owrder dated: 15.02.2012

CORAM:

Hon'ble Shn A K Patnak, Member{ fudi.}

Heard Mro N R Routray, Ld. Counsel for the
apphcant and Mr. SK.Opha, Ld. Standing, Counsel appearing
for the Respondent-Ralways, on whom a copy of this OA
has already been served.

2 By fihng the present O.A | the appheant has
made following prayers:

44

a  To duect the Respondents fo
grant full pension 1 terms of RBE
No, 22272009 under Annexure-A/Z
and pay the consequential finaneial

henefits,”
3 The apphecant m this OA has  enclosed

RB&N:\ 222/2000 sssued consequent to the decision faken
on the recommendation of the 6% Central Pay Commission by
the Govt. of India.

4, Ld. Counsel for the sppheant submuts that

ventidating  his grievance, the appheant has also filed
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representation vide Anmexure-A/3 dated 0306 2011 before
Kespondent NoZ, which s still pending.

& Smee the representatiom of the appheant as at
Annexure-A/3 15 pendmp, with Respondent No 2, 1 at this

stage, without enfering o the ment of the case, deem o

nroper to send the case before the competent authoriy to take

a devision first om the pending represeniation. As agreed to by
the Ld. Clounsel for the parties, | direct Respondent No, 2 to
consider the pending representation and pass a reasoned order
withim 90 days from the date of receipt of copy of this order,

& tn gase, the competent authorty finds that the

clawn of the apphicant under Annexure-A/3 15 admussible

under the Rules/Instructions then he should be pad the
consequential benefits within two months thereafter fo avond
hardship o the applicant.
7 With the above observation and direction, the
O A stands disposed of.
8. Send copy of this order, along with copy of the

O A to Respondent Nos, 2, 3 and 4 by Speed Post at the cost

- of the appheant. Ld. Counsel for the appheant underiakes to

deposit the postal requisites by tomorrow.
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Free copies of this order be handed over o the

.

unsel for the parties.

Al

MEMBER(Jud! )



